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A fh ta  <Shri Satys K u a in i M m ): 
With your permUrion, iSBr, X want to 
announce « 'xUgbt chant* In the Mdcr 
of Government buxinen lo t Uuaoxxtnr, 
Thursday the 23rd April, IMS. ]b e  
Indian Lighthouse (Amendment) Bill 
will'be taken up for consideration pod 
passing before taking 19  the n o| «a  
for reference of the Arms BUI to a 
Joint Committee.

15.031 tea.
FINANCE BILL-—contg.

The Minister of Fbnnee (Gthxi 
Morarji Desai): Sir, X hare heard with 
great attention and respect all (hat 
has been said on the Finance Bill 
by all the hon. Members vtho A v »  
spoken on this subject. As it is "the 
convention or the rule that every 
subject can be disclosed on the Fin- 
anoe Bill, the discussion has been very 
varied and interesting. But it is not 
possible for me to cover all those 
subjects, naturally, and therefore, I 
hope the hon. Members will bear with 
me if I do not refer to matters w^jch 
I will not be able to refer within the 
time at my disposal. I want, in ~ this, 
connection, to take the advice of'm y  
hon. friend, Shri Bharucha, who said 
that the Ministers should not speak 
much, they should speak less. I Tfeali 
certainly try to follow him in ihi* 
matter at any rate though I am not 
able to agree with him on ftuitiy other 
things.

Before I refer to other matters I 
should like to refer to one matter 
which has been a result of what I 
had referred to when I spoke last. 
That is as regards the mentioning at 
the expenditure on Parliament. -My 
culture and refinement have alscfceeft 
doubted. I have* no quarrel with the 
person who does it but I wonder 
sometimes when I meet him—1 Jaaw 
been meeting him many times for*the 
last many * year—though there 'ha» 
been a difference between him «nA 
me about the re-organisation at


